Oral Answers

1501

Shri Swaran Singh: No, Sir; we
have not thought of any such thing,
and there is no intention of thinking
in those directions.
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Employment for Ex-Servicemen

+
*152. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Gov-
ernment have taken the decision to
employ 20 per cent ex-Servicemen
in Class IV Services and 10 per cent
in Class III Services; and

(b) if so, the extent to which this
decision has been implemented?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) The Government
been jssued on the 4th  July 1966.
The recruitment rules are being
amended and the procedure for im-
plementation of the orders is being
worked out.

orders have

i AL s SR

SRAVANA 10, 1888 (SAKA)

Oral Answers 1502

st foifa fes: & s =mgar

g f5 Fm@ 4 % 20 THe G AT
3§ @@ T W a1 ag faq e
&, 999 77 20 9EE AT 10 7@ HT
Y AT FR0 7 P revey g AT
TRETE 9199 T qTHTT 99 AW FT A
M7

Shri A. M. Thomas: Sir, generally,
we intimate about all these vacancies
to the employment exchanges and we
recruit the persons from among those
sponsored by them. They would be
specifically informed that as far as
the vacancies are concerned such per-
centages will be reserveq for ex-
Servicemen and they will have neces-
sarily to sponsor the names of those
persons. As I have already indicated
in the main answer, in fact, the rules
are being amended and the detailed
procedure for implementation  will
also be finalised soom.
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Shri A. M. Thomas: Sir, in fact,
there is another question also with
regard to the total number of ex-
Servicemen. There I have answered
that, perhaps, we have not got the
list of total number of ex-Servicemen
and it would be difficult to collect
the details about the total number
of ex-Servicemen in the various
branches. As far as estimate is con-
cerned, we have not been able to
make, a firm estimate. The House
will also realise that now under
the economy measures we are trying
to see that the posts in these class
III and class IV categories are also
reduced to the minimum. Therefore,
that limi‘~tion also is there. But
within that limitation we are trying
to do the best for these ex-Servica-
men. We have also written to the
various State Governments to re-
serve a similar quota for ex-Service-
men. The public-sector wundertakings
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are also being addressed to reserve a
similar quota.

Shri K. N. Tiwary: Those schemes
have to be implementeq more by the
State Governments than by the Cent-
ral Government. Therefore, may I
know whether the reactions of the
State Governments have been re-
ceived?

Shri A. M. Thomas: They have
been requested to make similar re-
servation for ex-Servicemen in the
recruitment to corresponding posts
in the State services.
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Shri A. M. Thomas: This has not

come to my notice. I shall enquired

about it.
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Shri A. M. Thomas: At present
the demobilised ex-Servicemen enjoy
age concession to the extent of the
period of their service in the army.

In addition, three more years will be
added.
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Shri A. M. Thomas: It is true that
there have been instructions pre-
viously. The employment exchanges
also give preference to these ex-
Servicemen. I think after the recent
instructions and after formulation

of dectailed rules of procedure for
recruitment things will improve.

Shri A. P. Sharma: Have the Gov-
ernment decided that the war ser-
vice of these ex-Servicemen wil] also
count for seniority in the department
where they are employed against 20
and 10 per cent quota?

Shri A. M. Thomas: That is the
idea.
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Mr. Speaker:
posal?

Is there any pro-

Shri A. M. Thomas: With regard
to the allotment of land the answer
has been given previously also.
Though the schemes may differ in
certain particulars, all the State Gov-
ernments have got their own schemes
for allotment of land to the ex-Ser-
vicemen.
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Shri Hari Vishng Kamath: While
I am sure the House is glad that the
Government is making these arange-
ments for ex-servicemen, is it not
a fact that most of the former mem-
bers, rather soldiers of the Azad Hind
Fauj, the grand libcration army of
Netaji Subhas Chandra Bose have
remained unemployed during the last
18 or 19 years of independence and
even today more than 95 per cent of
them are unemployed? If so, what
arrangements have been made for
giving similar treatment to the ex-
INA men also?

The Minister of Defence (Shri Y.
B. Chavan): May I explain this
point? It is not merely a question
of having schemes for distribution of

land; it is a question of land being’

available for these schemcs. The
State Governments have also got
different priorities. In some States

they have got priorities for Scheduled
Castes and other displaced persons.
In the case of INA people. I remem-
ber my expericnce in the State ad-
ministration. We had put them on
certain priorities but those priorities
remained merely on paper.

Shri Hari Vishnu Kamath: Only
in Maharashtra?
Shri Y. B. Chavan: I am only

saying that even where we had given
certain priorities for them, those
priorities remained merely paper
priorities.

Shri Hari Vishnu Kamath: So, my
question remains unanswered. My
question was whether there is any
concrete scheme. Why can’'t they
answer my question?

Mr. Speaker: The Minister has ex-
plained that it has remained on
paper.

Shri Hari Vishnu K2math: That
meang they did not want or did not

implement any concrete  schemes.
What is the reason?
Shri Bade: The question and the

answcr are the same,
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Mr. Speaker: Order, order. The
question was put by Shri Kamath and
not by Shri Bade.

Shri Hari Vishnu Kamath: Since
you have called me to order, I will
submit to your ruling. But it is the
Government that should be called to
order. If they have got any concrete
schemes, let them mention them.
Otherwise, let them give the reasons
for not having any schemes.

Mr. Speaker:
Kamath.

Shri Hari Vishnu Kamath: Sir, you
should come to the rescue of the
House if you agree with me.

I agree with Shri

Mr. Speaker: I am asking them.

Shri Hari Vishnu Kammth:
please ask them now.

You

Mr. Speaker: Not now. Next ques-
tion.

Shri Priya Gupta: Sir, what are
the qualifications for catching your
eye? I stood up so many times but,.
unfortunately, I could not catch your
eye.... (Interruption),

Shri Sheo Narain: It is g reflection
on the Speaker.

Shri Priya Gupta: You did not call
me.

Mr. Speaker: That might have hap-
pened.

Shri Priya Gupta: I am unlucky.

Mr. Speaker:
cannot call all.

What can I do? I

st fra goa -
faa

Mr. Speaker: It is wrong on the
part 91 Members just to cast these
reflections. Members ought not to do

that. fey dvast ¥ widw F Ty #
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The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). In September last the
Governments of the US ang UK had
imposed certain restrictions on ‘the
supply of equipment to India and the
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Governments had been informed at
the time that India which had been
subject to aggrcssion should not be
put on par with the aggressor. Since
then there have been relaxations in
these directions. In  February 1966
the US Government intimateq the
resumption of supplies of nonlethal
equipment on a selective case-by-case
basis. The UX. Gavernment have
also relaxed restrictions on supply
of military stores to India. Notwith-
standing the efforts to make ourselves
self-sufficient, with regard to Defence
equipment it will be necessary for
us to procure a variety of Defence
stores from many countries abroad.
It is not, however, in the public in-
terest to disclose our efforts in this
direction or the sources from which
we secure supplies. Such disclosure

is likely to affect adverscly our
efforts to secure supplies.
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The Minister pf Defence (Shri Y.
B. Chavan): There is, of course, in-
formation received by us that Pakis-
tan is trying to get some of this
equipment from other sources, but
as far as the US policy is concerned,
we have been assureq that there is
no change in the US policy of sup-

plying any lethal weapons both to
India and Pakistan.

Shrimati Renu Chakravartty: What
i§ the answer to the specific point?





